- C eunsel fer the

IN T™HE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

0.A.No, 1408/96
BETWEEN &

1, KeG.Thomas

2, B.Malleswara

AND

Rae

1, Union of Iﬁd:i.-a,‘rep. by

its Secretary

f
Ministry of Defemce,
Govt., of India, Sena Bhavan,

New Delhi,

2. The Commanmdant,
Military Hospital,

Secunderabad),

Coursel fer the

HON 'BLE SHRT R.E

HON'BLE SHRI B.S

O

> Applicants

Responden ts

AT HYDERAB XD

Date of Order

“s’ Applic ants,

.. Respondents,

: 31,8,98

s Mr.K.Sudhakara Reddy

s M N.R.Devraj

ANGARAJAN ¢ MEMBER (ADMN,)

. JAI PARAMESHWAR : MEMBET (JUDL,)




ORDER
X As per Hom'ble Shri B S,J0aji Parameshwar, Member (I) X
Mr, KSudhakara Reddy, leamed coumSel for the applicamts

and Mr,N,R,Devraj,

3.

appointed as Tailers durimg 1980 amd 1981 amd have bee

working siace ther

There are twe applicants im this 0A, They were

leamed starding counsel for the respeadents,

at Military Hespital, Securderabad,

While they were workimg their post carried the scale of pay

of Rs,200-250, As

classificatiens cemmittee which was appoimted em the D

LEQSGmmend atiens of

revised t@ ps,260-400 during the year 1984, The said 1
scale of pay was not givem te the applicamts,
the decision @f the Hen'ble Supreme Court in the case

Bhagwar Sahai Carpemrter amd ethers Vs, Uniem of India

another (AIR 1989

[l

3e
the respondents te

grade in the scale

of the Hon'ble Supreme Ceurt amd te pay arrears,

4,

the claims of the applicaants,

Contertiens were c
the Hon'ble Suprem
the erders passed }

was considered and

N

per the recommendatiens of the exper

SC 1215).

The respemdemnts have filed their coumter disput

onsidered amd relyimg upom the decis

by this Tribumal in RAs 72 te 80 of

erders passed In RAS were cenfirmed|

t

the 3rd Pay C@mmissj_mn) said pay scale was

evised

of

apd

The applicamts have filed this OA for a directipm to
give effect the beneéfits eof the skillled

of pay ef Rs,260-400 as per the decisien

Lng

In earlier OA,701/96 similar

ior ©f

Bsis ef

They rely upen

6 Court iﬁ:ﬁg:@b‘kppeiﬂ.-_—uﬁ* R N

03



Al

that they are eligible te get the relief Js per the ¢

LR J 3 LN ]

5. Hemce the'applicants herein shall be - given al
the benefits thaf!cl are. qwéﬁﬁ?d to the spplicamts im ti
batch ef cases referred te above,

ThE reSp@ndentS agreed

referred te abeve, Time for compliamce is |4 months f3
date of receipt of a copy of this erder,

6. With the abeve directions the OA is disposed af,

|

No cests,

r (Judl,) Member (Ad

(Dictated in Opem Court)

sd . I

1

R JKAN GARAJAN
mn

Dated s 31st_August, 1908 ~

|se

rases

'om the

ﬁﬁi’m&m d\c\&/ 2/




P
N

0A, 1808/96

Copy taie
y |
1» The Secretary & Ministry ef Defence, Ssna Bhavon, Now D
2+ Tho Gommandant, miihtary Hespital, Secundersbad, .
3. One copy te Nr.KISuéhakara Reddy, Advecate, CAT., Hyd.
4y Ons capy te frs N;Rjaauaraj, SreCGSC. s CAT., Hyd.
S; One capy te HBSIP M(3), CAT., Hyd. '
6. Ono cﬂpyrtc DLRT(A); CAT., Hyd.
7. Oﬁc “

duplicate capy. !

alhi,
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I1 COURT

CTYFED @Y " CHECKED 3Y

CHPARED BY | APPRIVED BY

I THE CEMTR 'L ADMIMISTRATIVE TR ﬁUNAL
HYDERABAD UENCH HYDERA DAD

4

THE HGH'ZLE SHRO R.RANGARAJAR ; M(R)

AND

THZ HOR'SLE SHRI B.5.JA1 PAR-MESHIAZ
Mm{3)

- R

pATED: 3.1' { %[Q&

®OER/JUDGHIENT

C.A,NC, Mmg‘é%:.

CADMITTED AND i0TER DIRECTIONS .

IS5UED

ALLOYED

IRAZCTIONS

[

DISPISED ZF WITH

-

DISMISSED
Drsmzééso‘ns WITHDRAUN .
DISMISSED FUR DIFAULT

LDERED/RAEIELTS

NG ORDER WS TI[C3STS

YLKR -
: v surglRe aigsva

Central Administiativa. Tribunal
 §ww | DESPATCH |






